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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO.1497/99

New Delhi, this the 24th day of July, 2000

HON'BLE SMT. LAKSHMI SWAMINATHAN, MEMBER (J)

In the matter of:

Sh. Nand Lai Soni , Ex. Goods
Supervisror, Railway Station, Tohana.
Resident of: E-7/2, Krishna Nagar,
Delhi-110051.

(By Advocate: Ms. Meenu Mai nee proxy for
Sh. B.S.Mainee)

VERSUS

Union of India through:

1 . The General Manager, Northern
Railway, Baroda House, New Delhi.

2. The Divisional Railway Manager,
Northern Railway, State Entry
Road, New Delhi.

(By Advocate: Sh. P.M.Ahlawat)

ORDER (ORAL)

By Hon'ble Mrs. Lakshmi Swaminathan, M (J)

Applicant

Respondents

The applicant, who had retired from service on

30.6.95 has filed this OA on the ground that the

respondents have not released the DCRG, leave encashment

dues and other retiral benefits to him. Applicant has

also submitted that there were no disciplinary

proceedings pending against him and he had not retained

the Government accommodation.

2. ■ No reply has been filed by the respondents.

However, learned counsel for the respondents has

submitted that on instructions from the CBI and the

concerned Division, the respondents are taking necessary

steps to pay the retiral benefits due to the applicant

in accordance with law and rules. He has prayed for



(2)

four weeks to complete this exercise and has assured

^  that all dues will be paid to the applicant within this

period,

3. Noting the above facts, the OA is disposed of

with the following directions:

The respondents to complete the necessary action

for payment of the due retiral benefits like

DCRG, leave encashment and commutation amounts

to the applicant within one month from the date

of receipt of a copy of this order. He shall

also be entitled to interest on the withheld

amount of DCRG in accordance with the extant

rules and instructions^which amount shall also

be arranged to be paid to him within the

aforesaid period. No order as to costs.

'sd'

( MRS. LAKSHMI SWAMINATHAN )
Member (J)


